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Indian For ign curr o'ey 
curr~ncy qui valent Rupee ) 

1982 Rs. 90.481akhs Rs. 45,47 ] khs 

1983 R . 86.54 lakhs Rs. 47.23 lakhs 

1984 Rs. 127.67 lakh Rs. 61.93 J khs 

A a result of investigations and/or 
adjudication, where the seized amount 
are not found involved in any offence 
under Forejgn Exchange Regulation Act 
or are not ordered to be confi. cated, 
the are return d to the persons from 
whom they are seized. The quantum of 
Indian currency/foreign currency retur-
ned to their owners h not readily avai. 
lable. 

Whtrever the Adjudicating authority 
has ordered conti cation the currency 
in QU tion is immediately credited to 
Central Government account through 
Reserve Bank/State Bank of India. 

Information about value of a ets 
~eiz d and relea ed it) customs case is 
not readily available. 

Visit of Chinl' Trade Delegation on 
Economic and Technical Co-operation 

320. SHRTMATI MA HURl 
H: Will the Mini~ter of COM-

be pleased to 
sta te : 

(a) whether r c ntly Chin. trade 
del ati n arrived in the capital and had 
a di cus ion with FI r on expao ion 

f Sino-1ndia trade, conomic and 
technical co-operation in a Dumber of 
area ; and 

(b) if so, the details in this regard 
and agreement reached? 

THE MINISTER OF TATE IN 
THE MINISTRY OF tCOMMERCE 
AND SUPPLY (SHRT P.A. SANGMA) : 
(a) and (b) An member delega-
tion from th hina ounei I for Pro .. 
motion of International Trade ( CPJ ) 
vi ited India from lst to 10th March, 
1985 on the invitation of the edera tion 
of Indian hamber of ommerce and 
Industry (FleeI). Items of export 
interest to India and China and the 
potential areas for baring technologie 

between the two countrie were identi-
fied and the p s ibilities of iudustrial 
collaboration and joint ventures between 
the two countries were consider d. 
leel and CCPIT &Iso igned an Agree-

ment on C operation for promotion of 
internationa I trade. 

Ship .. Br a ing Yard at Alanl 

321. S RI R .P. OAEKWAD: Will 
the Minister of STEEL, MINES AND 
COAL b¢ plea ed to state: 

(a) whether the ship-breaking yard 
at AJang, near Bhavllagar an indus-
trially backward region of Saurashtra, 
bas been passing through severe crises; 

(b) whether Government are aware 
that the yard can today accommodat 60 
ships at a time which means a capacity 
to break 180 to 200 bips per annum; 

(c). whether Government have allot-
ted only 60 ships during 1984·85 which 
implies a capacity utilisation of 30 per 
cent only ; and 

(d) whether, jn view of (b) and (c) 
above, Government will ensure uffi-
cknt allotment of scrapped ships to 
the yard so that atJeast 75 p r cent of 
its ca pacily is utilis d during the finan-
cial year? 

THE MJNISTER 0 STATE IN 
TH DEPARTM NT OF ST EL (SHRI 
K. NATW AR SINGH): (a) to (d) In 
1984- 5, the ship-breu ing unit in 
Alung have so far b 'en allotted 2.07 
lakh LTD Ollt of a tot I allocation of 
3.33 Jakh LD in the country. The 
impol t of ships for scrap i decided 
after taking into consideration the 
availability of rerollable scrap and 
rerollabJes from other sources, and the 
availability and demand for bars and 
rods which are the end product of 
scrap from ship~breaking. 

Bjfurcation of th Post of hairmao 
and Mana ing Djr dor in National 

Textile orporation 

322. HR R.P. GAEKWAD: Will 
the Minister of COMMERC AND 

UPPLY be pleased to state. 

a) whether Indian National Trade 
Union Congress bas made a demand for 




